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Hon'ble Judges : Manmohan, J;Dinesh Kumar Sharma, J

Bench : Division Bench

Advocate : Shubhi Srivastava, Puneet Rai, Karan Pandey

Final Decision : Disposed Of

Judgement

Manmohan, J

1. By way of the present writ petition, Petitioner seeks a direction to the
Respondents to hear the pending appeal filed under Section 246A of the Income
Tax Act, 1961 (hereinafter referred to as ‘Act’) by the Petitioner challenging ex
parte assessment order dated 6th December, 2019 for the Assessment Year
2017-18 passed under Section 144 of the Act.

2. In response to a pointed query, learned counsel for the petitioner states that
the petitioner has filed a stay application under Section 220(6) of the Act. She
further states that the said application has not been disposed of by the Assessing
Officer till date.

3. Mr. Puneet Rai, learned counsel who appears on advance notice states that the
Assessing Officer has instructed him to inform this Court that the stay application
shall be disposed of by way of a reasoned order in accordance with law within
four weeks. He also assures and undertakes to this Court that a personal hearing
will be given to the authorized representative of the petitioner before deciding
the stay application.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jitender-nath-appellant-hash-central… Page 1 of 2



4. The statements/undertakings given by Mr. Rai, learned counsel for the
Revenue are accepted by this Court and the respondent-Revenue is held bound
by the same.

5. Binding the Revenue to the aforesaid statements, the present writ petition
along with pending application stands disposed of. Needless to state that the
Respondents-Revenue shall take no coercive action against the petitioner till the
disposal of the stay application.
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